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New Deihi, this the 10th day of November, 1987

Shri Rejendsr Rawat
s/a 8hri Pratap Singh Rawat
r/o D-202, Sarojini Nagar
Naw Delihi - 28 .. Applicant
{By Shri V.K.Raon, Advocate)

Vs.
Union of India through
Racretary
Ministry of External Affairs
South Block
New Delhi.
New Oa1hi. ... Respondants
(By Shri S.Mohd. &rif, Advccate)

G RDER (Oral;
Thie e a second round of litigation. The applicant s

1G.0.1¢8422 The recpondents have admitted that the applicant hés
warked with them for the periods claimed by “im but submit that
his case i3 not covered by the afore menticned orcer of DoPT
since ha was not in service with the respondents on 10.9.1963.

2. I have heard the counsel on both sides. It has already

d by this Tribunal in CA No.1896/95, Kiran Kishore Vs.
Unicn of India & Others, decided on 13.11.1995 that aforesaid

scheme of DoPT is applicable irrespective of the cut of date i.e.
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10.9.1993. fnis dic the only objection oh the oppdrcess,

applicant’s case s bound to succeed. Aczordingly ths CA i3
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him and to consider him for regularisation
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